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4. Discussion on the Reso-     I hour 
lution seeking approval of the 
continuance of the President's Rule in 
the State ofNagaland   
The Committee recommended that the 

House should sit up to 6:00 P.M. daily and 
beyond 6.00 P.M. as and when necessary, for 
the transaction of Government Business. 

The House stands adjourned till 2:00 P.M. 
The  House  then adjourned 

, for  lunch  at  four     minutes 
past  one of the clock. 

The House reassembled after lunch at four 
minutes past two of the clock, Mr. Deputy 
Chairman in    the Chair. 

THE DELHI AGRICULTURAL PRO-
DUCE MARKETING (REGULATION) 

BILL, 1976—contd. 
MR. DEPUTY CHAIRMAN; Mr. Kalp 

Nath Rai to continue his speech. He is not 
here. Mr. Jag jit Singh Anand. 

SHRI JAGJIT SINGH ANAND (Punjab): 
Mr. Deputy Chairmanj Sir, as was told by the 
Ihon. Minister, the intention behind this Bill 
is to strengthen the marketing processes in the 
Delhi Union Territory, to increase the number 
of mandies and to see that foodgraims and 
agricultural produce are provided to the 
people at reasonable prices. Despite alj *e 
good intentions, I believe that this Bill will 
fail to achieve its objective because the crux 
of the question is, firstly the producer must 
get a fair price for his produce, and secondly 
the consumer at the consumption end should 
not be charged inexorably more than what 
actually goes to the producer. That can only 
be d°ne if we eliminate the middlemen. Sir, 
we have had an occasion to discuss the prices 
question generally, and also the Essential 
Commodities Act. And agricultural produce 
is also a very essential part of    the 

essential commodities as it wa3 examined then.    
Within the context    of the present Bilj where 
there  is     a provision for  the marketing 
committee   and   the   marketing board     and 
where all  the  people  like the  commission  
/agents  and  the middlemen and all those are 
brought in, the producer  himself  is   nowhere     
brought in.   I do not think that this Bill will 
achieve this purpose.    I want to say this also 
because I come from Punjab and i  have  the 
experience of    the functioning of these bodies 
in Punjab. There is a whole network of market-
ing committees.   There is a board at their head 
also-     But  despite     the marketing 
committees and despite the board  there  were  
distress  sales     of wheat in Punjab this year.    
When I was on padyatra round this year    I 
found  that the   peasants had  to  sell wheat at 
Rs. 72 or Rs. 73 or Rs.  74 per quintal,  though  
the official price was Rs.   105 per quintal.    
Not   only that, Sir.     Because the producer did 
not have a  direct contact or access to  the  
consumer,  whatever  the peasant or the 
producer brought to the market, it wa3 turned 
down    on the ground   that  it was  not  of     
proper quality  and the loctl trader       pur-
chased that very crop and after two tor   three   
days   ttiat   very   trader   in league with the 
people in the    Food Corporation  of   India  
sold  that  very crop  at Rs,  105  to  official    
agencies and the loot was shared on a fifty-
fifty basis.     What I am emphasising is that if 
we want to protect the producer   and   the   
consumer  then     we must work for a 
mechanism in which the producers or peasants 
themselves find  a  place   to  display  their   
goods and those goods are directly    bought by 
the consumers by trying to eliminate,  as far as 
possible, the middleman.    We must  aim  at 
having such markets in which some co-
operatives of producers are able to bring   their 
goods  and  display them  through cooperative 
ehopg  and  the     consumers are able to take 
advantage of this system.    But we are not 
moving in that direction at all.    We are just 
trying to  rely  on  an  Act of  1939,     which 
was known as the Bombay Act and 



 

[Shri Jagjit Singh Anand.] 

later in 1963 as the Maharashtra Act and 
we are trying to copy most of that Act. 
Now, as was discussed in this House 
itself and as the hon. Finance Minister 
came forward to say. Bombay itself was 
such a sensitive market that in Bombay 
prices went up abnormally and in 
Bombay products had to be pumped in in 
order to prevent the abnormal increase in 
prices. Why did it happen? This happened 
because of the middleman, because of the 
people who had nothing, because of the 
people who tried to corner produce, 
because of the people who tried to take 
advantage of the poor producers 
liabilities at the time of the harvesting of 
the crop and also, in this case) because of 
the lack of holding capacity of those who 
produced vegetable and other perishable 
goods which they had immediately to 
bring to the market. And, this will, as far 
as I could examine it, does not make any 
provision for increasing that holding 
capacity and for liberating the poor 
peasants from those who have been 
looting them all along. This is my first 
point, i would request the hon. Minister to 
think of ways and means of preventing 
distress sales and to think of ways and 
means of giving priority in sale to those 
who do not have the holding capacity. 
What do we find in Delhi? We find there 
are palatial bungalows of those who are 
wholesalers in the grain market or in the 
vegetable market or in the fruit market. 
But those wh0 bring this produce into the 
market are in tattens. Those who bring 
this produce in the market can hardly 
make botih ends meet. Similarly, we find 
that consumers are also being looted in a 
big way. There was a season when there 
was a ghtt of onions. There was a season 
when there was a glut of potatoes. But in 
the market for the common man there 
was no reduction in prices of onions or 
potatoes. If potatoes are exported there is 
no relief and if potatoes are not exported 
then there is no relief because the entire 
mechanism of taking 

the produce from the producera to the 
consumers is an outnoded mechanism. 

Then the other point I would like to 
make is that you have now provided for a 
Board. But before going to that, I would 
say you have given a definition of an 
agriculturist. You may have taken certain 
things from the 1963 Act but the 
definition of the agriculturist is taken 
from the 1939 Act. Lots of things have 
happened. The country has become free. 
Certain land reform measures were 
brought in and these land reform 
measures were repeatedly defeated and 
more stern measures were taken. Even 
the question of amending the 
Constitution was taken up so that some 
other land reform measures could be 
taken. I would deal with the definition of 
the agriculturist. Where an absentee 
landlord is working, a person who is a 
businessman and who owns some land, 
wants to invest his black money and js 
having a farm, where there is a person 
who is retired and is living on a pension 
has got a small farm in Delhi or in the 
nearabout surroundings, he is not 
prepared to hide his black money; he is 
not prepared to hide his dispensation 
behind the word 'agriculturist'. But the 
definition given here covers a person a3 
an agriculturist if he is working through a 
tenant and he is an agriculturist. If he is 
working through hired labour, he is an 
agriculturist, if he is working through a 
servant, he is an agriculturist. The very 
concept of destroying bonded labour to 
which we as a nation are committed and 
which is one of the essential points of the 
20-point programme, is by-passed when 
defining an agriculturist. That gives all 
sorte of scope for mischief. 

I was coming to the composition of the 
Board. Now we have a Board. There are 
going to be four persons from the 
consumers' side, four from the producers 
side, four will be officials and there will 
be another nominated Chairman and then 
from the {producers    side also there will 
be a 
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progressive farmer. I know what a 
progressive farmer is. It is another name 
for a kulak; it is another name for a real 
exploiter. After all, why should a farmer 
who produces be defined as a progressive 
farmer? I know the class of pogressive 
farmers that go about in the Punjab and 
the way they behave. It is not a farmer, 
not a person who is comparatively poor 
and who needs protection and priority for 
.sale. The adjective 'progressive' is added. 
Then, aPart from tihe farmers, generally 
there are organised unions of producers 
and peasants working in this country. 
They have been trying to defend the in-
terests of the peasants in every aspect. 
They are most interested that the passants 
do not sell at a distress price. They are 
most interested that the peasants get their 
inputs at a dheaper rate and at the same 
time they are also interested tbat con-
sumers also get the benefit. If a re-
presentation has to be given, then from 
the producers side, representation must 
be to those bodies like the All-India 
Kisan Sabha, like the Congress Kisan Dal 
and other organisations which have been 
defending the interests of the peasants 
really. Apart from that, if you want to 
give representation, why not give 
representation to a Member of Parliament 
from Delhi who represents the people of 
Delhi and who is really interested in 
protecting the interests of the people of 
the Union Territory of Delhi? What I 
would suggest is that instead of 4-1-4-1-
4-1-1, that is five officials, four from the 
producers and four from the consumers 
with the nominated Chairman dominating 
and officials dominating, let the formula 
be 6-l-6-|-l, that is, six from the producers 
side, six from the consumers side and one 
Chairman, not nominated but elected by 
these twelve. I would also like to say that 
from the consumers side also) our 
honourable Prime Minister has for long 
been trying to encourage the Consumers 
Assistance Councils, the consumers' 
societies who try to resist the loot of the 
consumer. This was there even before the 
emergency.    We    should 

encourage the consumers' councils to get 
together and we must give repre-
sentations to those consumers' councils 
from the consumers side and, of course, 
to the Metropolitan Council and of 
course to the Members of Parliament. 
When the question of Board and 
committees is there, I would also like to 
say that apart from giving representation 
to people from U.P. and Haryana, Punjab 
also must be given its due representation 
because a Punjab representative will give 
expertise on thi3 question and the Punjab 
representative will help strengthening 
these bodies and Punjab itself plays a big 
role in sending the produce here. Apart 
from this, there is another thing which I 
would like to mention, I find that you are 
providing for one and a half per cent for 
the purpose of levy fees. In Punjab also, 
the same population was there and the 
Punjab Marketing Board has lakhs and 
lakhs of money. Ultimately, this one and 
a half per cent goes to the consumers. I 
would suggest that this should be reduced 
to one per cent and there will be enough 
turnover on this one per cent which will 
be sufficient for the running of the whole 
establishment. 

We should also look into the question 
of the establishment. What emoluments 
you have provided for? To what extent 
you have applied your mind in regard to 
the employees? We have decided that we 
will emphasise the aspect of socialism in 
our Constitution, What are we 
envisaging? We are envisaging a 
socialist, secular and integral state. This i3 
a democratic republic. We can examine it 
in both ways. What are we providing for 
out top officials? What are we providing 
for the Chairman? What are we providing 
for the staff? What are we providing for 
the clerical staff? What are We providing 
for the lower ranks of people who are 
going to serve °n this institution? I would 
suggest that their wages, their salaries, 
their bonus and their other rights should 
also be duly protected under this Bill. 
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Then, there is a clause in the Bill which 

says that if there is any charge of corruption 
or if there is any corruption, the Board will be 
suspended for six months. I would request 
that the word 'suspension' should be sub-
stituted by the word 'dissolution'. You can say 
that the Board will be suspended and before 
the six months period expires, there will be 
another Board. But then, why should you use 
a misnomer? After all, the word 'suspension' 
has come meaning in the English language. 
Why should it be suspended? Why should it 
not be dissolved? Why should not a new body 
be elected as soon as possible? 

There is another funny provision which says 
if an employee has done something wrong and 
if he is not caught within four years, he goes 
scot free. If he has retired and if r>o case is 
taken up against him within two years, he goes 
scot free. After all, we know what an amount 
of corruption has been there in our society. We 
know why we are making such drastic and 
radical changes in our Constitution. This is 
because despite our good wishes, despite our 
goodwill and despite alj our noble . objectives, 
under our Constitution, ;.s . it is, for the last 29 
years, it is the looters and the blackmarketeers 
and other corrupt people who have prospered, 
m regard to the question of corruption, there 
should be no time limit. There should be no 
escape from responsibility. The conduct of all 
people who are associated with public bodies 
and their functioning should be above board. 
We know the Tanaka case in Japan. We know 
the many scandals which have come up in the 
USA long after people ceased to be Presidents 
and long after people ceased to be alive. The 
provisions of the Bill seem to provide an alibi 
and we should be well guarded against it. The 
people who are indulging in corruption should 
not be allowed to go scot free. 

I  would  urge  the  Ministry  to   get out of 
the ruts.   They should not rely 

on the Maharashtra Act which has been 
enforced. Under this, the producers as well as 
the consumers are being looted. Delhi being a 
very sensitive city, Delhi being the capital of 
the country, Delhi being the pacesetter in 
many ways, it will also be a pace-setter in 
regard to what the producer gets, especially 
the poor producers who have no holding 
power. Further, the consumer in Dellm has to 
pay more. The prices in other places will rise 
in sympathy with the prices in Delhi. In view 
of all this, though I support the motive behind 
this Bill, I would ask him to radically recast it 
because it will fail to serve the basic purpose 
for which it has been brought up, namely, to 
protect the producers and the consumers. 
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"(f) one member of the Metropolitan 

Council of DeDhi to be elected by that 
Council from amongst its members, to 
represent the interests of consumers;" 

 
MR. DEPUTY CHAIRMAN: Mr. Shyam 

Lai Yadav. He is not here. The Minister  will  
reply   now. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI SHAH NAWAZ 

KHAN): Mr. Deputy Chairman, Sir, I am 
very grateful to all the hon. Members who 
have expressed their approval and 
appreciation of this measure. There is no 
doubt that this measure was long overdue. It 
was realised that the Producers were being 
exploited in the markets of Delhi. The very 
object o fthis Bill is to safeguard the interests 
of the growers as well as those of the 
consumers. sir, I t'hink the hon. Membera 
were all anxious that the interests of the 
growers and the consumers should be fully 
safeguarded. It is the very object with which 
this Bill lha3 been brought forward and we do 
sincerely hope that this Bill will achieve the 
object for which it has been introduced. 

Sir, we have carefully studied the working 
of several Acts regulating markets in different 
States and benefiting from their experience, 
we have brought forward these proposals. I 
do not say that these proposals are infallible. 
As we gain experience, we can bring forward 
necessary changes. Sir, since Delhi markets 
draw their articles from all the neighbouring 
States—foodgrains from U.P., Har-yana, 
Punjab and Rajasthan, fruita from Himachal 
Pradesh and Jammu and Kashmir, animals, 
wool and so many other commodities from 
the different States—it is provided in this Bill 
that the growers or the producers from the 
neighbouring States should also have 
representation on different bodies on tlhe 
Board and on the Market Committees. Sir, the 
idea is that we should select the best material 
that is available so that the intention to make 
Delhi a sort of Model for the rest of the 
country to emulate is achieved. That is our in-
tention and that is why we have gone in for a 
certain number of nominations. Sir, the hon. 
Members will appreciate that so many States   
are concerned and we cannot have elections 
in all the different States. We will call for 
names. I am sure the Lt. Governor will 
consult the different States and in 
consultation with the States, they will select 
the best avail- 
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able talent s0 that the Interests of those States 
and of tlhe growers from those States are fully 
safeguarded. I think in the Bill itself sufficient 
provision has been made to safeguard amply 
the interests of the growers, of the cultivators, 
and there are a sufficient number of 
representatives of growers both on the Board 
and on the Market Committees. I do not think 
any hon. Member need have any fears that the 
interests of the growers would not be- 
safeguarded. Similarly, there is ample provi-
sion for the adequate representation of the 
consumers also. So they would also be there 
to safeguard the interests  of  consumers. 

Sir, we are fully aware of the tremendous 
hold which the vested interests have over the 
markets in Delhi. They have been exploiting 
both the producers and the consumers. And 
our intention is to end that exploitation. The 
ending of that expi°itati°n would be made 
much easier if the co-operative movement is 
developed both for the producers or growers 
and for the consumers. And unless we 
strengthen this co-operative structure, we will 
not be able to achieve the object with which 
we have brought forward this legislation in 
spite of our best efforts. Here I would like to 
mention about the remarkably good work 
done particularly by the Marketing 
Federations of Punjab and Haryana in 
safeguarding the interests of the producers. I 
do hope that many more such cooperative 
ventures would come forward and the 
consumers particularly of Delhi would 
organise themselves so as to reap the benefit 
from this legislation. 

SHRI SRISHNARAO NARAYAN 
DHULAP: What is the exact provision in the 
Bill which is going to protect the interests of 
the producers and consumers? 

SHRI SHAH NAWAZ KHAN: They have 
representation on these bodies. We sincerely 
hope that these representatives on these 
Boards would be the watch-dogs of the 
interests of the growers as well as the 
consumers. 

With this strong representation of these 
classes on these 'bodies, we feel confident 
that they will do their duty. 

A number of hon. Members raised certain 
points regarding the various commissions to 
be paid at the mandis. For instance, 1| per 
cent commission has been provided   .   .   . 

SHRI KRISHNARAO NARAYAN 
DHULAP: That is the fee. Commission is 
different. 

MR. DEPUTY CHAIRMAN: Let him 
explain. 

SHRI SHAH NAWAZ KHAN: I am 
talking of the market fee.    One hon. Member   
from Punjab mentioned that the mandis in   
Punjab     have     huge sums of money 
accumulated and 1 per cent  market   fee  
would  suffice.    As the     hon.     Members  
would  observe from the Bill, Marketing   
Committees are expected to be located not 
only at the three existing mandis but in other 
nine  newly proposed     mandis     also, The 
idea is to develop 9 new markets in Delhi and 
to    purchase land    foi these markets to put 
up storage go downs   and to provide all the 
amenities for the growers who come there 
such as, marketing yards, etc.    Ther< is so 
much to be done and I do     no think that this 
market fee of l£ pe cent is in any way 
excessive.    Ther seems to be some 
confusion or sligh misunderstanding on how 
these regt la ted markets will function.    It wi 
be  an  open     auction.     The     good will be 
brought to the market, survej ed, weighed and     
put into a     heai There will then be an open 
auction. 

 
SHRI    SHAH      NAWAZ      KHA It 

will be open to anybody to     coi forward   
and make a bid.   The high< bidder  would 
take the goods.    Tl we feel is the best way 
of    ensuri the most remunerative price for     
1 growers.    It is an open bid and 
commission  agent or any other be is 
allowed to purchase or reduce price to less 
than what is decided the bid... 



 

SHRI NAGESHWAR PRASAD 
SHAHI: The brokers will bargain and 
things will be sold through bargain. 

SHRI KRISHNARAO NARAYAN 
DHULAP: According to the provisions 
in the Bill, all the agricultural produce 
will be brought to a centre where brokers 
and agents are there. They will see that 
the whole thing is sold, through open 
auction. Producers bring their produce to 
these centres. They will have to bring all 
theft produce to these centres and that is 
the provision in the Act. 

MR. DEPUTY CHAIRMAN: All 
right. You have made your point, Mr. 
Dhulap, and let the Minister now answer 
the points. 

SHRI KRISHNARAO NARAYAN 
DHULAP: Unfortunately, the provisions 
are different from what the honourable 
Minister is saying. 

MR. DEPUTY CHAIRMAN: That is 
all right. Let us hear the Minister. It 
seems you have no patience. 

SHRI SHAH NAWAZ KHAN: Sir, 
there would be people who are licensed 
and there are all sorts of things which 
have to be done. Somebody has to weigh 
the things and somebody has to arrange 
the heaps and somebody else has to 
make arrangements for transporting 
these things and for clearing them. So, 
the people who are doing these duties 
will be properly licensed. What the com-
mission agents or the brokers are to do, 
as has been asked by some honourable 
Members, is this: Suppose somebody 
wishes to purchase some goods and he is 
not there in person, then, Sir, the broker 
can act on his behalf and make the 
purchases. I would request the 
honourable Member to read the 
provisions in the Bill once again. 

Then, Sir, when the goods are brought 
to the market, they are taken control of 
by the Market Committees and then they 
will be marketed in accordance with the 
provisions laid down in this Act. Then 
there are other points which have   been 
raised. 

It has been asked whether the Chairman 
and the Vice-Chairman would be whole-
time or part-time workers and whether 
they would be paid any honorarium. 
They would be part-time people and they 
would be given a small honorarium. If it 
i3 found that the honorarium which has 
been allowed to them is not sufficient, 
then it is a matter which can be 
reconsidered. As far as the other 
provisions to which the honourable 
Members have referred axe concerned, 
they would be covered by the rules 
framed for th« purpose from time to 
time. 

SHRI NAGESHWAR PRASAD 
SHAHI:   About elections? 

SHRI SHAH NAWAZ KHAN: I have 
already explained that. Since there are so 
many States which are concerned with 
this, we have to select the best available 
person or persons from amongst these 
States and you know very well that the 
vested interests are very strong and if we 
go in lor elections, many of these vested 
interests would also try and enter tha 
arena and create problems. 

The honourable lady Member Shri-
mati Savita Behen, said that there should 
be many more markets in Delhi Sir, there 
is a provision for it. There are three 
markets already and there is a provision 
for nine more markets and there is also a 
provision in the Bill for setting up many 
more markets if the administrators 
consider it necessary to do so. 

Shri Khurshed Alam Khan mada very 
useful suggestions and we will certainly 
try to take benefit from his very 
sagacious advice. 

Shri Kalp Nath Rai, who is a practical 
farmer himself, has made very useful 
suggestions and he has correctly depicted 
the conditions prevailing in the rural 
areas and the conditions faced by the 
growers. I think it is absolutely necessary    
that in    these 
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mandis, where the producers come and 
sell their produce, there should also be a 
provision for making arrangements to 
supply the requirements of growers, and 
all the articles of their requirement 
should also ba made available to them at 
very reasonable rates. This is an 
excellent suggestion and I thank him 
very much for the suggestion and we will 
try to take advantage of them. 

With these few words, Sir, I think the 
honourable Members and I move that the 
Bill be taken into consideration. 

MR. DEPUTY CHAIRMAN: The 
question is : 

"That the Bill to provide for the 
better regulation of the purchase, sale, 
storage and processing of agricultural 
produce and the establishment of 
markets for agricultural produce in the 
Union territory of Delhi and for 
matters connected therewith or 
incidental thereto, as passed by the 
Lok Sabha, be taken into 
consideration." 

The  motion  was  adopted, 

MR DEPUTY CHAIRMAN: We shall 
now take up the clause-by-clause 
consideration of the Bill. 

Clause  2   (Definitions) 

SHRI KRISHNARAO NARAYAN 
DHULAp (Maharashtra): Sir, 1 beg to 
move: 

5.  "That at page 2 — 

(i) in lines 5 and 6, the words 'or 
who by the labour of his tenants' be 
deleted; and 

(ii) in lines 10 and 11, the words 
'except where such trader, 
commission agent, processor or 
broker is also engaged in the pro-
duction or growth of agricultural 
produce' be deleted." 

The question was proposed. 

MR. DEPUTY CHAIRMAN: The 
question is-----  

SHRI KRISHNARAO NARAYAN 
DHULAP: Let me have two minutes. 
The first amendment is regarding.... 

MR. DEPUTY CHAIRMAN: Mr. 
Dhulap, you have 8 amendments in all. I 
would suggest that you speak only on 
one amendment which you think is 
important. That would be better. 

SHRI KRISHNARAO NARAYAN 
DHULAP: Give me five minutes so that 
I will cover all the amendments. 

Regarding the definition of the agri-
culturist, one who is a cultivator and one 
who has got tenants on his land is also 
treated as agriculturist and he will be 
given representation on the Board. That 
is incorrect. Therefore, the status of 
tenancy has been abo. lished because of 
the operation of the Act of Tenancy and, 
therefore, this should be deleted. 

About the representation of tht 
traders and commission agents, you 
have taken the sense of the House. 
Practically every Member who spoke 
on this Bill, objected to their repre 
sentation on the Board and on the 
Market Committees. Therefore, I 
have suggested, Sir,, that instead of 
that one member representing the 
Metropolitan Council be elected from 
amongst its members. To that effect, 
I have moved an amendment, and--------  

AN HON. MEMBER: Including 
one __  

MR. DEPUTY CHAIRMAN: Please 
don't interrupt. There are hardly five 
minutes and you interrupt. 

SHRI KRISHNARAO NARAYAN 
DHULAP: About suspension of the 
Board, Sir, during the suspension period 
the members are likely to use their 
political influence and get themselves 
reinstated. If they are found doing 
anything against the interests of the 
consumer and producers, then 
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it is in the interest of those who are involved 
in it that the Board should be dissolved 
forthwith. If it is not dissolved and if 
suspension is carried on according to the 
provision as it is in the Bill, then, as I have 
said, politi. cal influence will come and the 
poor Administrator will be made to revive the 
original Board. For that, Sir, I have suggested 
that the Board should be dissolved forthwith. 

Then, Sir,, the most important amendment 
that I have suggested is that a remunerative 
price should be assured to the agriculturists 
for their produce. I have moved an 
amendment in the clause in which the duties 
and functions of the committees are provided 
wherein I have provided that the committee 
should assure a remunerative price to 
agriculturists for their produce as far as 
possible. 

Sir, as far as the fees to be paid are 
concerned, I have to say that the producers 
are coming from far.off places and they are 
illiterate, and if they are again required to pay 
fees for the arbitrator then they will never go 
in for arbitration for the settlement of their 
disputes regarding price and other things. If 
they are again required to pay then, Sir, that 
will be very heavy. As far as the machinery 
to be provided for the settlement of all 
disputes "is concerned, that machinery should 
be provided by the Board and the Market 
Committees and no fee should be charged for 
that from the agriculturists. 

With these words, Sir, I conclude. 

MR. DEPUTY CHAIRMAN: The 
question is: 

5. "That at page 2: — 

(i) in lines 5 and 6, the words 'or who 
by the labour of his tenants' be deleted, 
and 

(ii) in lines 10 and 11, the words 
'except where such trader,, com- 

mission agent, processor or broker is 
also engaged in the produc. tion or 
growth of agricultural produce'    be 
deleted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN: The 
question is: 

"That Clause 2 stand part of the Bill." 

The motion was adopted. 

Ctouse 2 was added to the Bill. 

Clauses 3 and 4 were added to the Bill. 

Clause 5 (Constitution, powers and duties 
djf the Delhi AgriculUiral Marketing! Board) 

SHRI SANAT KUMAR RAHA (West 
Bengal:   Sir, I move: 

1. "That at page 4: — 

(i) In line 9, for the word 'twelve' 
the word 'fourteen' be substituted. 

(ii) in line 10, for the word 'eight' the 
word 'ten' be substitu-ed; 

(iii) in line 13, for the word 'three' the 
word 'four' be substituted; 

(iv) in line 14, the word 'and' be 
deleted; 

(v) in line 15, after the words 'Animal 
Husbandry Department' the words 'and 
the Health Department'  be inserted;  
and 

(vi) in line 33, after the word 're-
nomination' the words 'for only one 
term' be inserted." 

2. "That at page 5: — 

(i) lines 9 to 11 be deleted; and 
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(ii) in line 21, after the word 
'nominated' the words 'or who has 
acted against the common interest of 
consumers and small retailers' be 
inserted. 

SHRI KRISHNARAO NARAYAN 
DHULAP (Maharashtra): Sir, I move: 

6. "That at page 4: — 

(i) in line 9, for the words 'to be 
nominated by the Administra. tor' 
the words 'to be elected from 
amongst the members of the Board' 
be substituted; 

(ii) in lines 21 and 22, for the 
words 'one member representing 
traders and commission agents 
licensed under section 34' the words 
'one member representing the 
Metropolitan Council to be elected 
from amongst its members' be 
substituted; 

(iii) in lines 25 and 26, for the 
words 'of whom one shall be a 
member of the Metropolitan Council 
of Delhi' the words 'of whom one 
shall be a woman' be substituted; 
and 

(iv) in line 41 for the words 
'twenty-five' the words 'twenty-one' 
be substituted." 

7. "That at page 5, line 36, for the 
words 'suspend the Board till such 
time as a new Board is constituted,' 
the words 'dissolve the Board forth 
with' be substituted." 

The questions were proposed. 

SHRI SAN AT KUMAR RAH A: Sir, 
I apprehend that the Board is not ade-
quate to regulate the market which is 
being monopolised by the capitalists. It 
has been admitted by the Minister also 
that capitalist marketing system is 
growing very rapidly. My suggestion is 
that there must be more representatives 
from the consumers' side in the Board.    
I mean those who    are 

launching movements against high 
prices should be represented. Also, there 
should be one person from the Health 
Department. We have recently passed 
the Prevention of Food Adultration Act. 
That Act is very important in our daily 
life. I would request the Minister to 
accommodate one person from the 
Health Department so that the 
Prevention of Food Adulteration Act is 
properly implemented. 

My second amendment is regarding 
the proviso at page 5 relating to dis-
qualifications on the ground of con. 
viction by the court.   It says: 

"Provided that the disqualification 
on the ground of conviction toy a 
criminal court shall not apply after the 
expiry of five years from the date on 
which the conviction became final and 
effective." 

I cannot imagine how a Minister in a 
democracy can make a provision to the 
effect that even a criminal who has been 
convicted by a criminal court can again 
come in the Board or in a Committee of 
authority. I would also suggest that a 
person who has acted against the 
common interest of consumers and small 
retailers should also not be nominated. 
This is the concept of my amendments. 
The Bill is very hazy and confusing. We 
shall be able to improve it by experience. 
I think these amendments will be 
accepted by the Minister. 

MR. DEPUTY CHAIRMAN: The 
questions is: 

1. "That at page 4: — 

(i) In line 9, for the word 'twelve' 
the word 'fourteen' be substituted; 

(ii) in line 10, for the word 'eight' 
the word 'ten' be substituted; 

(iii) in line 13, for the word 'three' 
the word 'four' be substituted; 



 

[Mr. Deputy Chairman] 
(iv) in line 14, the word 'and' be 

deleted: 

(v) in line 15, after the words 
'Animal Husbandry Department' the 
words 'and the Health Department' be 
inserted; and 

(vi) in line 33, after the word 're-
nomination' the words 'for only one 
term' be inserted." 

The motion was negatived. 

MR.    DEPUTY    CHAIRMEN:  The 
questions is: 

2. "That at page 5: — 

(i) line 10 to 11 be deleted; and 

(ii) in line 21, after the word 
'nominated' the words 'or who has acted 
against the common in. terest of 
consumers and small retailers' be 
inserted." 

The motion was negatived. 

MR.   DEPUTY   CHAIRMAN:    The 
question is: 

6. "That at page 4: — 

(i) in line 9; for the words 'to be 
nominated by the Administrator' the 
words 'to be elected from amongst the 
members of the Board' be substituted; 

(ii) in line 21 and 22, for the words 
'one member representing traders and 
commission agents licensed under 
section 34' the words 'one member 
representing the Metropolitan Council to 
be elected from amongst its members' be 
substituted; 

(Hi) in lines 25 and 26 for the words 
'of whom one shall be a member of the 
Metropolitan Coun. cil of Delhi' the 
words 'of whom one Phall be a woman 
be substituted; and 

(iv) in line 41, for the words 'twenty-
five' the words 'twenty, one' be 
substituted. 

The motion was negatived. 

MR. DEPUTY CHAIRMAN: The 
question is: 

7: "That at page 5, line 36, for the words 
'suspend the Board till such time as a new 
Board is constituted,' the words 'dissolve 
the Board forthwith' be substituted." 

The motion was negatived. 

MR. DEPUTY CHAIRMAN: The 
question is: 

"That Clause 5 stand part of the Bill." 

The motion was adopted. 

Clause 5 was added to the Bill. 

Clauses 6 to 8 tuere added to the Bill. 

Clause 9 (Composition of Market 
Committees.) 

SHRI KRISHNARAO NARAYAN 
DHULAp (Maharashtra): Sir, I move: 

8. "That at page 8, lines 45 and 46 for 
the words 'shall be nominated by the 
Administrator' the words 'shall be elected' 
be substituted." 

The question was put and the motion  was 
negatived. 

MR. DEPUTY CHAIRMAN: The 
question is: 

"That Clause 9 stand part of the Bill." 

The motion was adopted. 

Clause 9 was added to the Bill. 

Clauses 10 to 24 were added to the Bill. 
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Clause  25  Powers and  duties  of Market 
Committee. 

SHRI KRISHNARAO NARAYAN 
DHULAP (Maharashtra): Sir, I move: 

9. "That at page 15, line 6, after the 
words 'possible steps' the words 'to assure 
the remunerative price to agriculturists for 
their produce end also' be inserted." 

The question was put and the motion was 
negatived. 

MR.   DEPUTY   CHAIRMAN:    The 
question is; 

"That Clause 25 stand part of the Bill." 

The motion was adopted. Clause 25 was 

added to the Bill. 

Clauses 26 to 36 were added to the Bill. 

MR. DEPUTY CHAIRMAN: Clause 37. 
There is one amendment by Shri Dhulap. 

Clause  37—Provision for settlement of  
disputes. 

SHRI KRISHNARAO NARAYAN 
DHULAP:  Sir, I move: 

10. "That at page 20, lines 14 and 15, the 
words 'and the fees, if any, that may be 
paid by parties for the settlement of 
disputes' be deleted." 
The question was put and the motion was 

negatived. 

MR. DEPUTY CHAIRMAN: The 
question is: 

"That clause 37 stand part of th< Bill." 

The motion was adopted. 

Clause 37 was added to the Bill. 

Clauses 38 to 73 and the Schedtd were  
added to  the  Bill. 706 RS—7. 

MR. DEPUTY CHAIRMAN: Now clause 
1. There is one amendment by Shri Dhulap. 

Clause   1—Short   title,   extent   and 
commencement. 

SHRI KRISHNARAO NARAYAN 
DHULAP:  Sir, I move: 

4. "That at page 1, line 8, for the word 
'Administrator' the words Central 
Government be substituted." 

The    question     was    put and  the 
motion was negatived. 

MR.   DEPUTY   CHAIRMAN:    The 
question is: 

"That clause 1 stand part of the Bill." 

The motion was adopted. 
Clause 1 was added to the Bill. 

The Enacting Formula was added to the 
Bill. 

MR. DEPUTY-CHAIRMAN: Now the 
Long Title. There is one amendment by Shri 
Dhulap. 

LONG  TITLE 

SHRI  KRISHNARAO     NARAYAN 
DHULAP; Sir, I move: 

3. "That  at page  1,  in the Long Title for 
the words 'A Bill to provide for the better 
regulation      of the   purchase,   sale,     
storage    and processing of  agricultural    
produce and   the   establishment   of  
markets for  agricultural    produce    in     
the Union Territory of Delhi   and    for 
matters connected therewith or incidental 
thereto the word3 'A Bill to provide for the 
establishment of markets for    agricultural    
produce and for the better regulation of the 
purchase, sale, storage and processing of 
agricultural produce in   the Union Territory 
of Delhi  and    for matters connected 
therewith or incidental  thereto'  be  
substituted . 
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[Shri Krtehnarao Narayan Dhulap.] 
xne   question  was    put    and    the 

motion  was  negatived. 

MR.  DEPUTY CHAIRMAN:      The 
question is: 

"That the Title stand part of the 
Bill." 
The  motion  was  adopted. 

The Title was added to the Bill. 

SHRI  SHAH  NAWAZ  KHAN: Sir, I 
move: 

"That the Bill be passed." The  
question  was proposed. 

MR. DEPUTY CHAIRMAN:      Now 
Shri Kalp Nath Rai. 

 

 
MB. DEPUTY CHAIRMAN; I do not 

think that you have to say anything 
because you have already touched all the 
points.      The question is; 

"That the Bill be passed." The 
motion  was adopted. 


